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meat of various industries in  Assam,
particularly, for development of petro-
chemical industries and the fertiliser industry.
The question of hairing perto-chemical
industries is under examination. A DNT plant
and a Polyester Fibre Plant are under the
consideration of the Government. With regard
to fertiliser, an additional unit is going to be
set up in Namrup. As regard, utilising the
forest resourse, | wish to inform the House
that the Hindustan Paper Corporation has two
paper projects under construction in Cachar
and Nowgaon regions.

This practically disposes of the specific
points made by hon. Members. | only wish to
add that the Central Government -will bestow
its utmost sympathy and consideration for the
development of Assam and its natural
resources and it hopes that the situation in
Assam will ease and that normal life would
flow back into the State, making it possible for
the Central Government to go ahead and
expedite all these projects.

THE VICE-CHAIRMAN (SHRI SAWAI
SINGH SISODIA): The question is:

"That the Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of the State of
Assam for the services of a part of the
financial year 1980-81, as passed by the
Lok Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN '(SHRI SAWAI
SINGH SISODIA): We shall now take up
clause by clause consideration of the Bill.

Clause 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI R. VENKATARAMAN: Sir, |
move:

"That the Bill be returned."
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The question was put and the motion was
adopted. ..

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Th, question is:

"That the Bill to authorise payment °nd
appropriation of certain further sums from
and out of the Consolidated Fund of the
State of Assam for the services of the fi-
nancial year 1979-80 as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI SAWAI
SINGH SISODIA): We shall now tak, up the
clause-hy-clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRI R. VENKATARAMAN; Sir, | beg to
move:

"That the Bill be returned."

The question was put and the motion was
adopted.

1. THE BUDGET (BIHAR) 1980-81—
GENERAL DISCUSSION

2.THE BIHAR APPROPRIATION
(VOTE ON ACCOUNT) BnX, 1980.

3. THE BIHAR APPROPRIATION
BILL, 1980.

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARAMAN:)
Sir, | beg to move:

"That the Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of the State of Bihar
for the services of a part of the financial
year 1980-81, ,s passed by the Lok Sabha,
be taken into consideration."

Sir, | also move:
"That the Bill to authorise payment and
appropriation of certain further sumg from

and out of the
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[Shri R. Venkataraman]

Consolidated Fund of the State of Bihar for
the services of the financial year 1979-80,
as passed by the Lot Sabha, be taken into
consideration."

Sir, as usual, | wish to reserve my reply.

The questions were proposed.

THE VICE-CHAIRMAN (SHRI SAWAI
SINGH SISODIA): The general discussion
and both the Bills will b, discussed together.
Yes, Mr. Syed Shahabuddin.

SHRI  SYED SHAHABUDDIN
(Bihar): Mr. Vice-chairman, Sir, | find it some
what illogical to deal with the Budget
estimates of Bihar when this House, which
had expressed an ©pinion against the Govern-
ment against dissolving the State Assembly, is
yet to approve the Presidential Proclamation.
However, | just make that point for record.

Sir, | speak with deep pain and anguish
about the state of my State. If Assam has been
burning for six months, Bihar has been going
downhill for the last 33 years since inde-
pendence under successive Chief Ministers
who, to the best of my reckoning number 17 in
33 years and none of them succeded in
stopping this downhill trend. Mutual recri-
minatien will not help us. We had Chief
Ministers from virtually every political party.
The fact is that the political mainstream of
Bihar appears to have been polluted. Politics
has become a, exercise in organised nepotism,
if | may qay so. The administration has reached
a state where, whichever party be in power, the
Ministers spend 10 per cent of their time, | am
told, on postings and transfers. | was told once
that the Cabinet sat for successive sessiong to
decide on the posting of a District Magistrate
and the Superintendent of Police while it took
precisely ten minutes to approve the Five Year
Plan for the entire State.
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Mr. Karpoori Thakur was there at
that time. Do you remember?
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Bihar today Mr. Vice-Chairman, is
rup by a  combination of easte
chiefs .

SHRI NARASINGHA PRASAD NANDA
(Orissa): Sir, where is *h® Minister of
Parliamentary ~ Affairs?

SHRI SYED SHAHABUDDIN. . . big
landlords and the bureaucrats.

SHRI NARASINGHA PRASAD NANDA:
Sir, there is only one ™ today. Where is the
Minister of Parliamentary Affairs?

SHRI SYED SHAHABUDDIN: Ou;,
politics is in the grip of money power and...
(Interruptions) .. .if 1 may say so of muscle
power which are reflected  sometimes in the
lung power within  the legislature.  The
result is that when the source of all authority,
which is politics, and which has to play a very
significant role in a developing society,
comes to this state of affairs, the
administration naturally proliferate; in a
Parkinsonian progression. | am told that for
years the e™ire current revenues of Bihar
have been just adequate to meet the pay
and allowances of  the administration. ~ And
despite  this acrifice on the part of the people
of Bihar, the administration, which i
divided by casteism, right from top to bottom,
is corrupt, inefficient and parasitical, with
some honourable exceptions, and it has become
nothing more than a serie; of overlapping
jurisdictions for th,  exploitation of the people
and for extortion from  them. It is not
responsive to the people's aspirations or
expectations. La, and order has not only
broken down, but, in fact, Bihar's



289  Bihar Appropriation

nam, has becom, synonymous with Belchi,
Parashigha, Deoria and Pipra. In tragic
succession, they come—this roll-call of
shame. And, Sir, we should not forget
Jarnshedpur, which was a tragedy too deep for
tears. Gangs are available for hire. Unlicensed
arm, are there in the country-side, and there is
almost , parallel government in various parts
of the State run by anti-social element*. The
credibility even o* th, judicial system has been
eroded by the increasing image of corruption.

The development of the State, which ig rich
in natural resources, in land, minerals, water,
forests, is virtually stagnant and at a standstill.
The per capita income of Bihar, Mr. Vice-
Chairman, is almost at the lowest rung of the
ladder. In the national s*ale, in every index
whether it is consumption of food per head,
consumption of sugar, number of beds in
hospitals P°r thousand population, number of
children enrolled In schools, Bihar is amongst
the lowest.

But the wave of elitism has not for-gotton
Bihar. We have as marks of progress, five-star
hotels. But we do not have sufficient urban
water supply. We hav, posh colonies, but
sometimes no power. We have signs of urban
decay everywhere. And of course, the villages
are wher, they were 33 years ago. We have TV
programmes for naked children. And all the
time we hav, essential goods of mass
consumption in short supply, while the supply
inspectors fatten themselves on the people.
The distribution system has been virtually
non-existent for some time. Famine and
scarcity visit ug every year, Mr. Vice-
Chairman, today, | am told, the people in
Chhota Nagpur and some other parts, are
living on leavea and grass and our people
suffer in anger and frustration.

People cannot find jobs because education
is in a mess. Schools exist on paper.
Colleges are just teaching
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shops. Universities do not hold examinations.
The standard of education has gone down so
badly that the unemployed from Bihar can
hardly hope to secure job, outside the State.

Agriculture  ha; one of the lowest
productivity in the country. Land reforms is "
exercise in illusion. Celling laws have never
been applied sincerely. If surplus was
declared, it was not distributed, if land was
distributed, on paper, physical possession was
given, in many cases the grantees were evicted
by brute force. And the administration at Al
timaa has been a party to such an exercise.
Landless labour ha, remained where it ,as.
Rural development has only fattened some
contractors.

Coming to the industrialisation, of Bihar,
after 33 years since independence, Bihar still
remains—our  industries are  basically
extractive —a producer of .aw materials only.

My question is, does the Budget presented
by the hon. Financ, Minister gives us hope for
the future, provide us with a fresh perspective
for development? My answer is No. Of course,
he would plead that he did not have sufficient
time. | admit it is not his all-time responsibility
~ it suddenly came into his hands. But we did
expect something more from a man of Shri
Venkafaraman's stature and experience. Mr.
Vice-Chairman, | would suggest that on the
revenue side the administrative cost must be
brought down. Even th, General Services alone
consume 239 crores of rupees and there are
hidden ad”ninis-trative costs under Economic
Services, under Social Services and under each
head of expenditure. This flabby administration
must be nursed back to health. Prohibition
which costs the exchequer 11 crores of rupee,
in loss of excise alon, plug | do not know how
rnany crores more in trying to enforce the
unenforceable should be scrapped. Income
from agricultural income-tax has been shown
as one lakh of rupees. Are we trying to make
the world laugh at us?
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[Shri Syed Shahabuddin] If agricultural
income-tax is to be levied, let it be levied
seriously. Let all income be taxed. Surely, there
are many big landlords in Bihar to provide to
the Exchequer mor, than one lakh of rupees. |
know that land revenue for  small holdings
has been abolished. But for the holdings  for
which it exists let th, revenue  be reviewed in
line with the growth  of inflation. To pay 2
annas per hatha or something which was fixed
years and yeara ago, has absolutely no
meaning today.  Ther, is sufficient taxation
capacity in the countryside in the big landlords
which should b« brought into the development
pool. Ma, | plead on behalf of the  people of
Bihar that th, industrial  houses must be
asked, those  houses which have their main
operations in the State itself, to locate their
offices in the State, wher, they take decisions
so that th, state of Bihar can have a certain
degree of  control over them, over their
policies and over their profits?

On th, expenditure side, Mr. Vice-
Chairman, | find that out of the total budget of
1200 crores 0* rupees which, of course,
includes the Plan allocation of Rs. 425 crores,
AEducation' gets 188 crores. But let it make
every effort to make education productive and
meaningfull for th, people. The inverted
pyramid should be brought back to its solid
base in order to improve the primary and
secondary education to prepare our children to
compete on equal terms with the rest of the
youth of the country.

Flood and irrigation takes 130 crores of
rupees. It i« welcome. We have to stop floods
and water resour-,ces have to be tapped. Power
has been allotted 115 crores of rupees. | do not
know whether this money ill disappear in this
bottomless pit ;,nd whether at the end of this
expenditure, we shall have the same utilisation
rate of ou, installed power capacity which, to
the best of m, recollection, is of the order (f 25
per cent.
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I am sorry to say that only 17 crores of
rupees hav, been allotted for roads and
bridges. During the last election campaign, |
had occasion to spend a whole night travelling
10 kilometers because the roads which had
existed bad disappeared i, the rains. | feel that
one of the basic demands of the people of
Bihar is for having better communications in
the State. Particularly, the question of early
completion of the Ganga Bridge Project must
b, looked into and a definite commitment
should be made by the Government that the
Project ,ill be completed within a short period
of time.

Mr. Vice-chairman, what i3 amazing i, that
th, allocation for industry is only 10 crores of
rupees out of Rs. 1200 crores, including both
current and capital expenditure. Surely, there
is need for greater and speedier
industrialisation of Bihar. Not surprisingly,
science and technology gets only one crore of
rupees.

On the social side, may | plead with th,
Finance Minister, through you Mr. Vice-
Chairman, that Antyodaya Programme, the
Food-for-"Work Programme and the Pension
for the Aged Programme should not be
starved? Let these programmes be above party
line and party considerations. At least, this
money i, going right down to th, people who
need assistance. Let that b, maintained, if
possible. Let that b, stepped up.

May | also suggest that  the land reforms
should be implemented seriously through local
committees  and the regular supply of inputi to
the agricultural sector should be insured. | konw
how the couoperatives function. They
have become cesspool (f corruption. But |
believe in th, people. And I suggest that
some effort should be made to bring the
distribution into fh, hands of  the panchayat.
Above all, the administration should be
decentralised and made accountable at all
levels. | do not know whether it is possible
for Bihar to do away ith the political
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pavrvi system. Of course, the rest of the
country is following closely in Bihar',
footsteps. But | think, it is for U3 sitting here,
people belonging to different political parties,
to see to it that this pairvi system disappears
because this is the system which has really
eroded the system from within, which has
created these linkages— horizontal and
vertical—and which does not take into
consideration the teal welfare of the peopl, of
Bihar.

(Time bell rings).

I have suggested earlier, Mr. Vice-
Chairman, that small industries must be
e"°°uraged and the education system should be
made productive. There are the grievances "of
the weaker sec-tion, like the minorities, the
Hari-jans, th, landless labour, the trfbals, the
unorganised urban labour, the book-binders,
the bidi workers and so on whose problems
need to be looked info with sympathy,

Bihar, Mr. Vice-Chairman, Sir, has become
over a period of time, over the last 30 year
almost lik« a private limited company whose
shareholders are th, politicians and the
bureaucrats. | think th, r*al shareholders are
the people 0* Bihar, all of them. And, Sir,
they should get their due.

W, hear of violence in Bihar. It i3 a
symptom of the cancer which is gnawing at us
from within. These are dangerous signals. Let
us take heed of them. Let us wake up, before

Biha, explodes and gets aflame. Thank you,
Sir.
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SHRIMATI  LEELA  DAMODARA
MENON (Kerala): Sir, lamglad. .

AN HON. MEMBER: You are in Bihar?

SHRIMATI LEELA DAMODARA

MENON: | am part of India.

Sir, 1 am glad to see the hon. Finance
Minister here in this House. But | am not very
hopeful of the Budget presented on behalf of

the Bihar Assembly, that it would serve the
economic revitalisation of Bihar. | am also sad

that the people of Bihar have no forum but
only this Pariia-
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[Shrimati Leela Damodara Menon] meat to
express their hopes and  aspirations.  Sir, the
hon. Finance Minister, | remember, has said that
Bihar i, backward. But ,s ha, been said by
man, hon. Members, Biha, i$ not backward in
many things. Itis rich i, minerals. | think, it is
one of the richest States in  respect o* natural
resources like iron ore, tin, copper, coal and so
on. ldonotknow the whole Jis*. *think, in
this respect, | must confess that  Members
from Bihar will know more than| do
about the listing of natural resources of Bihar.
But it p certainly backward and thg people of
Bihar are socially, economically and even
politically, I would say, backward. | would *a,
politically backward because, today, the world
looks in  dismay and astonishment ,t what is
happening in Bihar, at what has happened in
Bihar. We are  ashamed of Pipra. We are
ashamed of th, various atrocities and Hie killings
which have happened in Bihar. Hence, | said,
politically also, in some aense, Bihar i
backward. But the hon. Minister says that with
regard to Central allocations,  Bihar has had
more than its share. It  ia stated that Bihar
has got rR». 1877 crores of Central assistance in
the various public sector  projects, ,hich ig |
think a very high figure compared to Kerala or
many other States, but, Sir, what has been
done with this investment?  What is the
result of this investment? It i, just like a white
elephant. It has gone down the drain. Th,
people of Bihar have not benefited from this
assistance. Sir, Bihar has been a victim of
floods ™I drought. | do not know whether the
figures are correct, but I think there are 1,96,000
tonneg of foodgrains and also an additional
1,25,000 tonnes  of foodgrains allotted for just
th, ‘food for work' programme in Bihar and
added to these, there are natural requirements of
foodgrains. But, Sir, as has been stated by m,
colleague Mrs. Singh, to tak, them to th, vil-
lages, to take the material to Bihar itself requires
90 ,akes per month, bu* what do they have? |
think  they
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are getting only o"* and a half or one and three-
month rakes. Therefore, what is the use of
allotting assistance to Bihar ,hen it cannot be ta-
ken or transported to Bihar? You do not have the
transport system, you do not hav, th, distribution
qystem which could take this assistance to th,
people of Bihar. Therefore, ,e will not be
satisfied with allocations and assistance only on
paper. It should be actually received by tne
people for whom the allocation or the assistance
is meant.

Sir, in this Budget that has  bee* presented in
House there is  a slight increase in the'
Plan allocation, i But | remember the former Mr.
Chief Minister, Mr. Mishra who said—I do not
know, | might be quoting wrong, but | read it
there ar, only two classes in
Bihar, tfce landless and the landlords. | da
not think that this iz all. | think apart from all
other ills in Bihar, it ia *»e most caste-ridden Stat,
in thi, -whole nation.  Certainly, a small section
of people ow, most of the land and necessarily a
large number of landless people who depend
mainly on land. because its industrial growth
has been blatant, hav,  remained poor. Sir,

somewhere it has been said that there should be

60 million acres of  surplus land in Bihar, but

the year ending 1977 assessment shows that there

is only 4 million acres of surplu, land. What hag
happened, from 60 million hectares of surplus
land, it has come to only 4 million acres?~

I think it must have disappeared ' somewhere,

within the land itself and it is this way that the
land legislation and th, ceiling Acts have been
circumvented so that they have nq effect at all
and always there is confrontation on Indian
transfers. A few people have become very
powerful. The landed community in Bihar today
is one of the powerful groups and to protect
themselves against the Naxalit, movement, they
hav, been given arms. It would be good to know
how these arms are being utilised. ~ They are
turned on the poor,
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on the backward" section, of the people, 0" the
Harijans and that is why you see all these
things in Pipra and Belchi. The poor
unfortunate people are crying for a bit of land,
they are crying for a grain of food, but they
are burnt, they are killed, they are massacred
in the way worst than the massacre of
Jalianwala Bagh which ,e all should be
ashamed.

Sir, political deviations between the higher
and the lower classes hare added t, this trouble.
This confrontation is going on. Today all
development of Biha, is constrained j,nd res-
tricted by confrontation of these people,
fighting between each other on the land and
various other fronts. In these confrontation
certain groups are becoming militant. The
Bhumi Heen Samiti is becoming militant while
the Naxalite movement is getting stronger.
Because of injustice, because of atrocities
committed on the people which they cannot
and do not want to suffer, they become mili-
tants. And what has happened? It is true, as the
hon. Member here has said, police means
‘lathi* today. | wish police meant lathi', if the
police used lathi' for proper purposes. But
today that lathi is used very partially. The
police is not impartial in this respect. The
police is standing with the vested interests,
helping the vested interests and hit those poor
people for whom they should really nee that
lathi*. Therefore, the Harijaas and weaker
sections are In trouble.

Therefore, Sir, Bihar is today emotionally
torn. What to say about the services? What to
sa, about the administrative set up? They
should really take the law into their own hands
and see that at least through the permanent
structure of the Government, the people
should get justice. Even that ~ broken to bits
just now. There is no use for platitudes and
generalities. 1 would like the hon. Minister to
remember that we should really exploit the
resources. W, should not allow the poor
sections of the people of Bihar to be exploited.
It is true that technology
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and technical service ar, being least used in
Bihar. The education, as my hon. friend has
stated, is in doldrums. The colleges do not
function. Examinations are not held. Gheraos
and other disturbances on the education front
are but often a permanent factor in this set-up.
To transfer the energies of the people into
productivity, into employment programmes
and projects, very definite programme has to
be framed. In that if we fail, not only this
Budget but the future of Bihar itself will be in
jeopardy. Thank you, Sir.

ot WAt aa e (faarz) @ Ioavr-
sF WE1RY, a7 =W fagrr & awe qv
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& o A v | fres i G faed
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He needs advisers—advisers jn the
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"H a situation arose in which serious
doubt was cast upon the Government in
respect of enjoying continued confidence at
the people, then the provision of premature

dissolution of the Assembly immediately
came into question."”

Tt & sl W@ g 9,
§fF 5§ Wt 1980 ¥ 22 wfqwa, v
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MR. DEPUTY CHAIRMAN: Now, we will

take up the Bihar Appropriation (Vote on
Account) Bill, 1980.

The question is:

"That the Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of the State of Bihar
for the services of a pant of the financial
year 1980-81, as passed by the Lok Sabha,
be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we
shall take up the clause-by-clause
consideration.

.Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI JAGANNATH PAHADIA: Sir, | beg
to move

"That the Bill be returned."

The question was put and the motion was
adopted.

MR. DEPUTY CHAIRMAN: Now, We
shall take up the Bihar Appropriation Bill,
1980.

The question is:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the
State of Bihar for the services of the finan-
cial year 1979-80, as passed by the Lok
Sabha, be taken into consideration."

The motion wag adopted.
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MR. DEPUTY CHAIRMAN: Now, we
shall take up the clause-by-clause
consideration.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Titl, were added to the Bill.

SHRI JAGANNATH PAHADIA: Sir, |
beg to move:

"That the Bill be returned.”

The question was put and the motion. was
adopted.

1. THE BUDGET (GUJARAT) 19M-81—
GENERAL DISCUSSION.

Il. THE GUJARAT APPROPRIATION
(VOTE ON ACCOUNT) BILL* 1980.

I1l. THE GUJARAT APPROPRIATION
BILL, 1980.

MR. DEPUTY CHAIRMAN: Now, we
shall take up Gujarat Budget an* the
concerned Appropriation Bills.

SHRi S. W. DHABE: (Maharashtra): Sir,
how much time has ibeea allotted?

MR. DEPUTY CHAIRMAN: We were to
have taken up the Budgets and the
Appropriation Bills of five States.

SHRI S. W. DHABE: There is a limit to
our working.

SHRI SADASIV BAGAITKAR
(Maharashtra): May | suggest that we take up
the rest of the States tomorrow. It is very
difficult.

THE MINISTER OF STATE IN THH
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI SITARAM KESRI): No.

MR. DEPUTY CHAIRMAN: What about
the States which have beea scheduled for
tomorrow?



